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THE INDUSTRIAL DISPUTES
(AMENDMENT) BILL, 1954

Industrial Disputes

Tue DEPUTY MINISTER  FOR
LABOUR (SHR1 ABID ALI): Mr. Vice-
Chairman, I beg to move that the Bill
further to amend the Industrial Dis-
putes Act, 1947, be taken into consi-
deration.

The Bill before the House is to
provide for payment of compensation
to workmen in the plantation industry
in the event of their lay-off. It is a
short and simple Bill, but an impor-
tant measure for the good of more
than a million workers in plantations.
As hon. Members are aware, a few
months back Parliament passed the
Industrial Disputes (Amendment) Act
securing for workers in factories and
mines payment of compensation for
lay-off and retrenchment. The rate
of lay-off compensation is 50 per cent.
of the total of basic wage and dear-
ness allowance payable to a worker.

In pursuance of the announcement
made by the Labour Minister during
the discussion of the Industrial Dis-
putes (Amendment) Bill, 1953, in
Parliament, the subject of payment of
lay-off compensation to workers in
plantations was placed before the In-
dustrial Tripartite Committee on Plan-
tations held at Calcutta in January
last. The Committee recommended
that the benefits relating to lay-off
should be applied to the plantation
industry also with effect from the 1st
April 1954 subject to the condition
that none of the provisions of the
Act derogated from the effect of any
statutory notifications issued by Gov-
ernments or of any agreements or
contracts entered into between the
parties requiring the provision by em-
ployers of a minimum number of days
of work, or wages or compensation to
workers. I may mention here, that
State Governments have fixed mini-
mum wages under the Minimum
Wages Act, 1948, in the case of plan-
tation workers. The Government of
Travancore-Cochin have issued a noti-
fication relating to minimum wages
of plantation workers according to
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which employers will provide work
for their labour throughout the year
failing which the workers will be
given their minimum wage for the
days on which they are involuntarily
unemployed. Such notifications will
not be affected by the provisions of
the Bill.

The Bill before the House is intend-
ed to give statutory effect to the re-
commendation reached at the Calcutta
Tripartite Committee meeting. The
proposed legislation will have retros-
pective effect, that is, from the 1st
April 1954. Plantation workers will
have the benefit of lay-off compen-
sation as also of the welfare provi-
sions contained in the Plantations
Labour Act from the same date, that
is, the 1st April 1954.

As only one hour has been allotted
for this Bill, I do not propose to take
more time. I would commend the
Bill for the sympathetic consideration
of the House.

Tre VICE-CHAIRMAN (Surr K. S.
HEGDE): Motion moved:

“That the Bill further to amend

the Industrial Disputes Act, 1947,
be taken into consideration.”
SHR1 S. N. MAZUMDAR (West

Bengal): Mr. Vice-Chairman, this Bill
is really a victory for the plantation
labour movement, and I am glad that
the hon. the Labour Minister has ad-
mitted in his Statement of Objects and
Reasons that “in view of the insistent
demand of plantation workers, the
question of extending the provisions
relating to lay-off benefits to them was
placed before the meeting of the In-
dustrial Committee on Plantations”.
And after the recommendations of the
Committee, the Labour Minister
answered, on a previous occasion on
the floor of the House, that it was
found that legislation was necessary
to give effect to that and hence this
legislation has been brought forward.
I would have been very pleased if the
Labour Minister or his Deputy had
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accepted my amendment in December
last when we were discussing the
Industrial Dispates (Amendment) Act.
Really the amendment which 1s pro-
posed in this Bill 1s the same as the
amendment I proposed to the Industrial
Disputes (Amendment) Bill in Decem-
ber last. Actually, in reply to my
amendment, the Labour Mumister did
not oppose 1t and he had no grounds
or reasons which were at his disposal
to oppose it He simply said  “For
certaip reasons 1t will have {o be held
over and placed before the Tripartite
Conference”. It was placed and it was
accepted by the Tripartite Committee
and now 1t 1s given to us in the form
of a legislation. If this had been ac-
cepted earlier, the plantation labour
would have benefited by 1t much. I
had occasion, in the House, to point
out previously that plantation labour in
many districts of West Bengal, and in
my district particularly, had to suffer
from this lay-off. I know of cases
where the people in the plantations
had no work for full four, five, six
months, and sometimes even for one
year; they were even reduced to a
state of starvation Nothing was done,
nothing could be done, because there
was no legislation.

I find from the statement of the hon.
the Deputy Minister that it is going to
have effect from the 1st April. I request
him to consider whether he could not
accept the suggestion that instead of
from the 1st April it may take effect
from the date when the Industrial Dis-
putes (Amendment) Act will have
retrospective effect. It was from some
time in October, I think. It was pro-
vided in the Industrial Disputes
(Amendment) Act that the provision
regarding retrenchment and lay-off will
have effect from the 31st October 1953.
However, if he could accept this sug-
gestion, namely, give this the retros-
pective effect from the 31st October,
that will really give some benefit to
the poor plantation labourers.

In this connection, I would like to
lay emphasis on some other point. It
is not sufficient, particularly in the

1
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case of labour in the plantations which
are as yet like prisons and where the
planters have thewr right of sway n
that area, to pass a piece ot legislation.
The emphasis should be on the act of
implementation and rest content. It
1s very immportant and I would hke to
say this with regard to plantation
labour. The Plantation Labour Act
came mto force in 1954 after insistent
demands from all sections of the planta-
tion labour movement. Now 1t has
been 1mplemented, 1n many places it is
implemented only in name, it could not
work. I have reports from Darjeeling
and Jalpaiguri that the planters there

are resorting to various devices to
defeat the provisions of the Plantation

Labour Act There 1s, for example,
the provision of construction of houses
for labourers. Under that plea repalrs
to existing houses have been stopped.
They are telling the workers: “Accord-
g to the Act, we are to build houses
for you, so we are not going to repair
your houses now”. Previously, they
were domg the repairs to their thatched
houses, and now 1n view of the character
of the monsoon in that area, these
houses require repairs. But this being
postponed, that is being avoided. They
say to the plantation workers, “Accord-
ing to the Act, new houses will have
to be built, repairs cannot be under-
taken. You will have to live in the
ran”. In the last recess, I visited
some of the gardens and I saw the
condition of these poor labourers. This
sort of device on the part of the plan-
ters was really harmful The labourers
were getting the impression that this
Plantation Labour Act has come more
as an evil to them, because it took
away even the annual repairs to their
houses that they were getting

Again, with regard to trade union
rights, where there is a strong unon
the rights of labour are admitted.
Where there is no strong union, what
happens? I know of a case in the
Darjeeling district. I shall give this
case to the hon the Deputy Labour
Minister if he cares to go through it.
There, the chowktdars of these planta-
tions arrested the trade union organiser
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and sent him to the thana for having
organised the trade union. Can you
imagine, in 1954 such things to take
place? It was after this Plantation
Labour Act was passed that a new
trade unjon organiser was going there
and he was arrested by the chowkidar,
quite an illegal act. The planters some-
times organise goonde gangs who go
about threatening the employees who
take part in trade union work. If any
labourer comes forward to organise
the trade union, that poor man is
victimized in many ways. The plan-
ters do not give or provide any legal
loophole.  When it was long known
that the conditions in the plantations
were undesirable for the labourers
tliemselves, a Plantation Labour Act
was passed. But the managers of these
planiations, without leaving any legal
loopholes, resorted to other means.
Through their goondas and ruffians

they victimized the trade union orga-
nisers. The Government say: “We have

nothing to do”, and wash off their hands.
This is really a travesty of justice. This
is really defeating the purpose of the
Plantation Labour Act.

Again, there is no equal pay for
equal labour introduced in the planta-
tions. There are several categories of
labour, males, females, adolescents. In
cases even the male workers are paid
according to the scale of female
workers. When a particular pay was
introduced for adolescents, when they
grow into manhood they work heavily
but they continue to get only the
lower pay. There was an incident
recently in a garden in the sub-division
of Siliguri. Some labourers went to
the manager for making demands for
bonus. The manager fired on them
and several workers were injured. Of
course, the manager was ultimately
arrested. I am pointing out this case
now to show that it is. not sufficlent
simply to pass this piece of legislation
and remain complacent that we have
done much and that we have applied
this lay-off compensation to the planta-
tion workers. The question of imple-
mentation is very necessary.
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Secon.dly, in this connection, I would
like to draw the attention of the hon.
the Labour Minister to this. In the
Unjted Planters Association of South
India, they have raised the question ot
losses, financial instability and many
other things. We have suggested that
there should be a thorough tripartite
enquiry into the condition of the planta-
tion industry.  Government have, as
yet, paid no attention to it. It was said
that there was great demand for this
enquiry. 1 can say that it was a
demand which was backed by the en-
tire plantation movement. What has
happened recently? In Assam, the
Assam Government has modified the
award of the Labour Appellate Tribu-
nal to the disadvantage of labour with
regard to the giving out of ration on
the plea that some of the gardens were
uneconcmie. The Assam Government
has taken the initiative to modify that
award. When this question was taken
up—of the aid to uneconomic gardens—
the Minister for Commerce and In-
dustry evolved a theory that marginal
or sub-marginal gardens are bound to
be extinct and there is no use of help-
ing them. But when the question of
compensation %) the labourers
comes..

SRt ABID ALI: Sir, on a point of
order. I have been trying to under-
stand if the hon. Member is saying
anything with regard to the amending
Bill before the House. What he has
been saying is all irrelevant. I do not
mind his saving all these, but it should
have some bearing on the Bill before
us.

A

SHRt S. N. MAZUMDAR: My friend
is very conscious about relevance. I am
trying to show him that the plantation
labourers have been neglected for
long; the Government have neglected
them. T had suggested the provision
In this Bill six months ago. If the
Government had brought forward this
Bill at that time, it would have given
them much benefit. Even after passing
this legislation, there is the question of
implementation. There is the question
of the attitude of the Government, the
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Central Government and the State
Governments, towards the question of
plantation labour. Unless that is clear,
nothing is going to benefit the planta-
tion labour. The Plantation Labour
Aét was passed in 1951, but the impie-
méntation was left to the State Govern-
menfs, and the State Governments
completely shelved it. So, what is the
guarantee that this piece of legislation
also will not meet the same fate?
Theoretically it may be there on paper,
t_ny: if it is not going to be implemented,
and if this aspect is not taken into
serious consideration by the Central
Government, what is going fo happen?
It will, no doubt, be implemented on
paper. But in reality, the labourers
will not get the benefit of this legisla-
tlon. That is, Sir, what I was trying
to impress upon the hon. Deputy
Minister. But as I find that he has not
the patience to hear these things gn
grounds of relevancy and irrelevancy
I do not want to take much time of
the House. But I support the Bill.

Industrial Disputes

" 8ur1 H. P. SAKSENA (Uttar Pra-
desh): Sir, it is a matter of joy for me
to be supporting the amending Bill
which has the interests of the poor
iabourers at heart. All that I say in
this connection is only complemental
to what my hon. friend, Mr. Mazumdar,
has just said, because I recognise him
as an authority and a leéader in matters
where the interests of the Ilabouring
classes are concerned.

. I am not disposed to forgive the
T.abour Ministry for its omission in
not including the plantation labour in
the matters for which the Acts were
passed in the vears 1952 and 1953. If
the lay-off compensation was thought
necessary for the workers covered by
the Factories Act or by the Mines Act,
why was the case of the plantation
labourers dropped out? Why did it
slip the notice of the Labour Ministry?
1 have always thought that this age
“is the golden age for the Tlabhouring
classes of India, for the very simple
reason that two prominent and eminent
veteran labour leaders are at the helm
of affairs in the Labour Ministry, the
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veteran Labour Minister as well as his
deputy. Now, what better combination
can be conceived of where the interests
of the labouring classes would be safe-
guarded in a better manner?

(Interruptions.)

I am an optimist of optimists. And
1 &xpect every good and every benefit
{0 come from the present Labour
Mihistry, even though my friend, Mr.
Gupta, may deprecate the Ministers as
well as their work.

My hon. friend, Mr. Mazumdar,
wanted the work of the implementation
of this measure to be done by the
Government. I would humbly enquire
from him, what is this labour leader
and what is this entire paraphernalia
i of the unions for when they do not even
‘ take care of seeing that as soon as a

measure is passed by Parliament, it is
implemented by the Government? They
should raise a storm; they should raise
a hue and cry and should see that the
implementation of the measure is re-
sorted to without delay.

Dr. R. B. GOUR (Hyderabad): Are
‘ you sure that the Home Minister will

not interfere?

Shimt H. P. SAKSENA: So far as
the payment of compensation from the
1st of April of this yéar is concerned,
1 am sorry I cannot go the whole hog
with my friend, Mr. Mazumdar, and
say that the payment of compensation
should be reckoned from a very very
distant date .. ..

Surr 5. BANERJEE (West Bengal):
3ist October 1953.

Surt H. P. SAKSENA: 381st October
1953 or any other voluntary date that
this provision may be disposed to fix.
| Nothing like that. Speaking as I do
from the Government benches. 1t is my
duty to see whether the funds of the
Government will permit all that big
‘ amount of money to be paid.

Now, this is a measure which does
not require ahy commendation, which
» does not require any recommendation,
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[Shri H. P, Saksena.]
from any quarter. I only hope that
such omissions will not recur in future
and things will be done at the proper
time. It passes my comprehension—
I again repeat—that such an important
factor as the interests of the labouring
classes was disregarded; not voluntarily.
I admit, but involuntarily too such
things should not happen. Therefore,
I give my wholehearted support to this

Bil,

3

Dr. R. B. GOUR: Mr. Vice-Chair-
man, I think the hon. Deputy Labour
Minister will allow me not merely to
shake hands with him on this occasion
when he is piloting this Bill, but will
also allow me to cross swords with him
on this occasion.

The point is, that I would like to
jmpress upon this House that the Gov-
ernment is taking this labour legisla-
tion very lightly. It is true that this
legislation is a welcome measure. But
this piecemeal legislation itself is a
matter that must be taken into con-
sideration by this House and by the
Government. How long are they going
to treat labour so lightly, and in fact
so contemptuously? Today, problems
have been posed before the Ministry,
before the Government, by the trade
union movement, the problems that
require legislation. But the Ministry
sometimes sleeps over them and some-
times wakes up too late. Perhaps, my
hon. friend, the Deputy Labour
Minister, will say that I am rather
irrelevant, because things that are in-
convenient to him are considered to
be irrelevant. The question is this:
Does he know that so many problems
are there in regard to which he has
promised legislation and in regard to
which the Labour Officers have pro-
mised legislation? They always say
“A comprehensive legislation is under
consideration”, but in reality nothing
comes out.

Now, coming to this particular
amendment regarding lay-off, I would
like to draw the attention of the hon.
Deputy Minister that this very amend-
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ment of the Industrial Disputes Act
is being missed by the soulless class,
the, capitalists.

The spirit of the amendment, the
purpose of the amendment, is to see
that the workers are compensated for
involuntary unemployment. Let me
remind the hon. Minister and let me
also bring it to the attention of the
House that this very provision of ‘lay-
off is being used to victimise the
workers, fo force adverse working
conditions on them.

1t,SHRI ABID ALI: Should I withdraw

Dr. R. B. GOUR: This factor has
to be taken into account. Here there
is a factory in Hyderabad. The hon.
Minister knows about it. That factory
was not allowed to close down when
it applied for closure before the Appel-
late Tribunal at Bombay. The Appellate
Tribunal held that the arguments that
they were giving were for reorganisa-
tion of the factory and that they could
not be allowed to close the factory.
Now, after the Ordinance about lay-off,
after the amendment of the Industrial
Disputes Act, the factory put up notice
advancing precisely the very arguments.
After four months of lay-offi—the mill
was closed on January 8th——now in
Bombay they have taken the decision
that the mill should be liquidated.
After four months’ lay-off, somebody
else is to purchase it now, and that
somebody will probably take another
month to get the mill going. The
purpose was really to make the workers
accept greater work-load and make
them accept wage-cuts and run the
mill on lowered strength. That was
the idea behind this move. (Pointing
to Dr. J. P. Srivastava) Here of course
there are certain people who belong to
that great class, the capitalist class and
they will certainly like me to define
what a capitalist is. Here is the defini-
tion. A capitalist is one who misuses
the social legislation qf the country.
Tndav. the workers are opposing ration-
alisation all over the industrial sector,
particularly in the textile industry, but
this lay-oft is being used really to force
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the workers to accept rationalisation.
That is the real position. They
will say, ‘Yes, we want to lay-oft
the workers because there are stocks,
and substitute workers are the first
victims.’ In fact, the entire trade
union movement in the country is
opposing rationalisation. But that is
not to say that we are opposed to
machinery. We are only against the
replacement of men by machinery and
their being thrown into the streets
without alternative sources of employ-
ment. Let them have machinery, any
amount they want, but let them also

Industrial Disputes

have at the same time expansion of
industries. Without expansion of
industries, this rationalisation would

only mean an increase in unemploy-
ment. Here, this lay-off legislation is
being used only to impose rationalisation
on them. Even the IN.TU.C. is
opposed to rationalisation. It is said
that the Ahmedabad group have ac-
cepted rationalisation. I am sure the
1.N.T.U.C. bosses here will try to
challenge me. I see that my friend
over there is staring at me He would
probably defend them.

N

12 Noon.

Surt ABID ALI: Why should I not
lock at him?

Dr. R. B. GOUR: I was talking of
Mr Mukerjee. He is starfing at me,
-and probably he would challenge me
on this point. But I can tell him
that the entire workers ot this country,
including those who belong to the
IN.T.U.C. are opposed to rationali-
sation. They all know that the em-
ployers are using this legislation which
is meant to secure some benefit for
them, for really imposing adverse con-
ditions of work on the workers, for
harassing the workers and bringing
trouble to them.

Tre VICE-CHAIRMAN (Ser! K. S.
Hecpe): Dr. Gour, as far as possible,
Jet us not widen the Issue.

.. DR R. B. GOUR: Well, Sir, will the
hon. Minister say that the spirit of
.this legislation is being implemented?
Will he say that this legislation is
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not being used to victimise the workers?
Will he say that this legislation is not
being used to harass the workers, to
make the unions submit to adverse
service conditions? I want answers to
these questions from the hon. the
Deputy Labour Minister.

SHRI RATANLAL KISHORILAL
MALVIYA (Madhya Pradesh): Sir, I
rise to support this amendment whole-
heartedly personally and on behalf of
my organisation, i.., the IN.T.U.C.
While supporting the amendment, I
would like to make some observations,
and before I come to the points which
I have got in mind, I would like
to point out to my communist friend
who has just spokepn the proceedings
of the Fifth Session of the Industrial
Committee on Plantations held at Cal-
cutta on the 30th and 31st January
1954, The AILTUC. was re-
presented there by no less persons than
Shri S. A. Dange and Shri Manoranjan
Roy. All the three parties—the Gov-
ernment, the employers and the em-
ployees—were very well represented in
this conference, and the proceedings
which took place and the discussions
which they had were very compre-
hensive on the issue of lay-off and
also the other two aspects—the imple-
mentation of the Plantation Labour
Act and the other the conversion of
food grains concessions into cash. So,
the decision of this conference has been
implemented in the shape of this
amendment. «This is the spirit in
which this has been done and which
has been accepted by all the parties
who were attending that conference.
I will read out the resolution which
they passed:

- an Y.

“Resolved that this Committee do
recommend to Government that steps
be taken to apply the provisions of
the Industrial Disputes (Amendment)
Act, 1953, relating to lay-off to the
plantation industry with effect from
the 1st April 1944, subject to the
condition that none of the provisions
of the Act shall derogate from the
effect of any statutory notifications
issued by Governments or of any
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~ [Shri Ratanlal Kishorilal Malviya.] | committee of other industries was called
agreements or contracts entered into ' 2Rd the committee which represented

between the parties requiring the
provision by employers of a mini-
mum number of days of work or
wages or compensation to workers.”

So far as I see the spirit of this
Résolution which was necessary for
the Government to implement has been
thplemented in this amendment. There
are criticisms which have been levelled
and I think the Government will take
note of them and will see that the
spirit of this Resolution which has been
agreed to by the employers themselves,
by the Government and the workers
will not be defeated; if from any
quarters, specially the employers, an
attempt is made to go against the
spirit of the Resolution, I think ruthless
attion should be taken by the Govern-
ment against them. Now I will just
make a flying reference to the two
Issues which have been left over. The
second issue of the implementation of
the Plantation Labour Act has taken
efféct and now  there remains the
third issue with regard to conversion
of food grains concessions into cash.
Tt has to be seen that this is also
given effect to as early as possible. So
long as this is not implemented, I am
affaid there may be attempts to defeat
it. Of course, I am not working in
the plantations and I don’t know the
conditions there. I am working in
other industries and know the condi-
tions there. Because, the resolution is
there on this question also. A resolu-
tion has been adopted by that Confer-
ence and then before any actlon is
taken by the Government, of course
advantage is taken by the emplovers
and they misuse such resolutions. So
I would request the Government to
take these factors into consideration
and see that nothing adverse is done
to the interests of labour pending the
implemenation of these resolutions.
Of course, I have to point out that
this amendment which has come today
should have come towards the end of
1053 when the amending Aét was

‘passed by the other House and by

this House also but it looks that a

the plantation industry was not called
at that time and the delay was due......

SHR1 8. N. MAZUMDAR: That was

discussed at the Standing Labour Con~
+ference.

Surr RATANLAL KISHORILAL
MALVIYA: So it looks to me that
some delay has occurred in applying
this amendment to the Industrial Dis-
putes Act to the plantation workers.

With these remarks, I again support
the amending Bill.

Surt B. K. MUKERJEE (Uttar
Pradesh): Mr. Vice-Chairman, I also
like to follow my predecessors who
spoke regarding this Bill. That is to
say, I also stand to support this amend-
ing Bill. While I support this Bill, I
cannot but congratulate the Labour
Minister and the Deputy Minister not
only for bringing this Bill just now
before this House but for the grand
achievement as a consequence of which
this Bill is presented before us today,
i.e.. while we are discussing the pre-
vious ameéndnient to this Act, this
question was brought before this House
no doubt but the Labour Minister had
ih his thind that unless the Tripartite
Conference or the Tripartite Committee
on Plantation decides this issue, it is
no usé amending this Bill and then be
confronted with the difficulty for im-
plementation. Therefore, he did not
bring this amendment then but he took
dction in this regard and called the
meéeting of thé committee. The com-
mittee apreed to that, agreed to the
proposal which the Labour Minister
made to both the parties, labour and
the employérs and it is not an easy
matter to get these planters’ agreement
to this sort of concessions being given
to the wotrkert and therefore I think
we should congratulate the Labour
Minister for that achlevement to make
these unbending employers, in parti-
cular in the plantation where the bulk
of the employers are not Indians, but
those who come from foreign countries
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and that achievement is before us
today. As a consequence we get this
Bill today and I hope my friends on
the other side alsp have got to congra-
tulate the hon. Labour Minister on that
achievement to make these people agrec
to these proposals.

Industrial Disputes

Now, this conference which was re-
ferred to in this House was held in Janu-
ary this year and it is a consequential
amendment and it is a very small Bill.
I don’t understand why the Govern-
ment took such a long time, say 3
months to bring it before us and it
provides for retrospective effect, in
this Bill, from 1st April. The original
intention of the Government, of the
Labour Minister, was surely to bring
this before this House much earlier
than 1st April but for some reason or
other they could not do it. For this
1 visualize, as some of my friends who
spoke before me pointed out, that the
labour does n:¢ get that sort of sympa-
thetic attitude due to labour from any-
where. We don’t go ‘anywhere’ but in
this very House, we don’t find that the
labour matters get any consideration
from the Members of this House even—
not only on this side but from the
Members on the other side also. You
see it from the thin attendance of this
House when we are discussing the lot
of lakhs and lakhs of people in this
country.

Surt GOVINDA REDDY (Mysore):
It is due to the Foreign Affairs debate
in the other House.

SHr1 B. K. MUKERJEE: That mav
be the reason but the labour does get
a step-motherly treatment not only
from the Members of this side but
from the Meinbers of the Opposition
also. Therefore, this Bill was delayed
but nevertheless the Bill provides for
retrospective effect for the concessions
to be given to the plantation labour.
Now one guestion arises. My friend
Mr. Mazumdar demands this concession
to be given from the date when we
amended previously—end of last year
i.e., 1st October 1953. If the Labour
Minister finds any difficulty in giving
theses concessions to the workers from

33 C.S.D.
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1st October 1953, I have a suggestion
to make. The suggestion is this. The
Labour Minister did not like to tread
on g ditficult ground because he did
not know the mind of the employers
in the plantation industry but he knows
the mind of the plantation industry
since January this year. So wher
they entered into an agreement with
the workers on the one side and the
Government on the other side, they
are morally bound to  implement
whether there is legislation today or
not, and that moral obligation the
plantation owners must be made to
discharge. That is my point. That
is to say, instead of 1st April, I should
like the hon. Labour Minister tg amend
this Bill and to give retrospective
effect to the relief for workers who
will be benefited by this concession
from 1st January this year.

Dr. R. B. GOUR: We
suggestion.

accept your

Suarr B. K. MUKERJEE: Thank
you very much. I have Jjust one
point and I will press it. The sug-

gestion made by my hon. friend from
the Opposition—Shri Mazumdar—I
am amending the same and he accepts
my amendment, though it may be
the first time in the history of the
Opposition to accept any amendment
from our side. I would request the
Labour Minister to consider this
matter very seriously. The Indus-
trial Disputes Act requires many
more amendments and that is not the
demand of the workers alone in this
country. Even the Ministry, I know,
feels the necessity to amend this Act.

But the Ministry also feels that
instead of bringing in amendments
to the existing Act, it would be

better 1o bring before Parliament a
consolidated Bill relating to all
matters connected with relations
between the employers and workers.
But there may be delay in bringing
up this consolidated Bill and the
Ministry bhad time—three months—
and even in this very amending Bill
we should have got provisions to
deal with the difficulties that come
in the operation of the Act. T do not
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want to take up the time of the
House by repeating many examples.
I will give only one example. Take
the word “‘worker” angd its definition.
This amending Bill should have
defined this term properly so that we
could know who will be Dbenefited
by this measure. There has been a
lot of difficulty as regards the inter-
pretation of this term ‘“worker”. In
the absence of a proper definition of
this term everybody who is entitled
to, who want to be benefited by it,
and whom even the Government
want to be protected under this
amending Bill may not get the bene-
fit or the protection. Therefore, this
term should have been amended or
clarified in this very Bill. There are
other provisions also which need
amendments, but I do not want to
take up more time of the House. I
only request that the draftsmen may
consider my proposal to give retros-
pective effect to this legislation from
the 1st of January and then bring in
as early as possible, if not another
amending Bill, at least the consoli-
dated Bill, consolidating all the
matters relating to labour and the
employers.

6

Surt ABID ALI: Sir, I shall start
with Shri Mukerjee, the last speaker.
I may submit that the delay in
bringing forward this amending Bill
has not harmed the workers in any
way, because, as I have already sub-
mitted, according to the decision
arrived at in the tripartite confer-
ence it was stated that this benefit
should start from the 1st of April
and we have provided in the Bill that
it will have retrospective effect. 1
hope, although Shri Saksena has said
that he will not excuse this delay,
after hearing me, he will feel that
we are not in any way guilty of
delay.

Sarr H. P. SAKSENA: 1 did not
accuse you of delay but of neglect.

Sart ABID ALI: Yes, for the
omission in not including plantation
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labour in the first amending Act.
But according to the system that has
been prevalent in this country for
some years past, since these tripartite
conferences are becoming effective
and useful, the practice has been to
place important items for considera-
tion of the representatives of all the
interests concerned and there deci-
sions are reached and agreements
arrived at and these are implement-
ed through legislation. In the con-
ference which was earlier held, when
the lay-off and retrenchment items
were considered by the tripartite
conference, at that time the plantation
industry was not represented, nor
were the plantation workers repre-
sented directly at that conference.
There the decision was with regard
to other industries and not concern-
ing the plantation industry, and we
had to give a sort of assurance in
that conference that the plantation
industry will not be included unless
we consult the tripartite conference
of plantation industry, according to
which my colleague the Labour
Minister announced on the floor of
the House that he was going to place
this item before the plantation indus-
try committee and thereafter appro-
priate action would be taken. Ac-
cording to the decisions arrived at
at that conference, immediate steps
were taken to convene a meeting and
there, as my hon. friend Shri Malviya
has said and also read extracts from
the proceedings of the Plantation
Committee which met in Calcutta,
this particular decision also was
arrived at unanimously. The Central
Government and the State Govern-
ments also which are connected with
this industry, were represented
there. Industry was fully represented
and also the workers, all sections of
the workers were present and as
my hon. friend Shri Malviya has
pointed out, Mr. Dange, who repre-
sents my hon. friends on the other
side who are so much disturbed,
himself was a party to this agreement

and to the decision that it should be
efiective from the 1st of April. Now,
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after arriving at that decision un-
animously at a conference at which
all the interests concerned were
represented, where also the sections
of every interest were also repre-
sented, now to come here and say
that it should be amended is not

SHrr S. N. MAZUMDAR: But can-
not Parliament suggest improvements
to an agreement arrived at?

THE VICE-CHAIRMAN (SHrr K.S.
Hecpe): He is justifying the stand
taken by Government.

Surt ABID ALI: Certainly hon.
Members are at liberty to suggest
modifications; but we are bound by
this decision.

Surt H. P. SAKSENA:
honour bound.

Yes, in

SHr ABID ALI: Certainly, but I
am explaining the decision as it has
been arrived at after deliberations at
a conference in which all these
parties were represented. Now, it is
not open to us here to accept amend-
ments contrary to agreements. I do
not know how they feel that it is
open to them to suggest these amend-
ments. It passes my imagination at
least.

SHrI H. P. SAKSENA: If you will
permit me to interrupt for half a
minute, Sir. I say that while I con-
gratulate the Labour Ministry on......

Tue VICE-CHAIRMAN (Surr K. S.
HeepE): Order, order, Mr. Saksena.

SHR1 H. P. SAKSENA: No, Sir. I
am not delivering a speech. I con-
gratulate them on devising a method
by which all the parties concerned
here could come to an agreement,
and I am looking forward to the day
when the hon. the Deputy Minister
or the hon. Minister for Labour will
propose in this House common tri-
partite conferences and legislation by
which these planters and other mill
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magnates and capitalists will liqui-
date themselves, will agree to volun-
tary liquidation.

Sarr S. N. MAZUMDAR: Just on
a point of information. At the
Standing Labour Conference which
was held in July in which the ques-
tion of amendment to the Industrial

Disputes Act was decided, all sec-
tions of labour were represented.
Still the representatives of the

IN.T.U.C. introduced a similar amend-
ment in the other House asking for
the application of the lay-off com-
pensation for the plantation labour.
So I pointed out this point {fo the
Labour Minister:

Tuee VICE-CHAIRMAN (Surr K. S.
Hecpe): Both of you are right.

Surr ABID ALI: In regard to the
amendment referred to by the hon.
Member, I miglt say that that point
was not specifically decided. As I
said, decision was taken in the case
of other industries and plantation
was left over. This was taken up in
January, and was specifically decided
in the January conference. It would
not be proper, therefore, to consider
its change after the unanimous deci-
sion of the conference.

I have tried to follow the speech
of the hon. Member from Hyderabad
about some mills there but could
not appreciate it. He is a brave man.
I appreciate his bravery to say that
this legislation has been harmful to
the workers although it is not cor-
rect. Perhaps the difficulty may be
that he is too busy in this particular
affair and that he does not know......

Surt B. GUPTA: He said that he
had been harassed and abused by the
employers.

SHrRI ABID ALI: Perhaps the hon.
Member’s ear instrument was not
working at that time. The workers
have been immensely benefited, the
trade union movement appreciates
this legislation very much and hon,
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[Shri Abid Ali.l cause our hands are clean; we are
Members know the history of the | honourable persons and we act

labour troubles in the textile indus-
try. Large numbers of workers were
going to be retrenched before the
Ordinance came into force. Lakhs
and lakhs of workers were involved
and when the Ordinance was issued,
all these notices were taken back
and peace was restored.

Dr. R. B. GOUR: Sir, the point is
that the hon. Deputy Minister should
probably apply some “glasses” to his
ears also.

Tar VICE-CHAIRMAN (Smrr K. S.
Hecpe): No personal references
please.

Dr. R. B. GOUR: It is not a per-
sonal reference, Sir.

Surr B. GUPTA: I suppose there is
need for an instrume‘t for his head!

Dr. R. B. GOUR: The point is that
this piece of social legislation is being
misused by the owners to bring pres-
sure on the workers, and is used to
crush the unions, to victimise the
trade union movement. That is the
point that I wanted to make and I
wanted the Min ster to give an assur-
ance that he will not allow the
capitalists to misuse this legislation.

Surt B. GUPTA: 1 think thé hon.
Minister has heard that all right.

SHrr ABID ALI: Yes, I have heard
it not today but for years and years
I have been hearing these things. I
am decided about it and I am deter-
mined about it and the hon. Members
are also decided about it; they would
not change and I need not change.

My submission was that the hon.
Members were saying that this had
been misused and that the workers
had been harmed. About the sug-
gestion of something being incon-
ventent for me, I may say that there
1s nothing inconvenient for me be-

honourably and in the interests of

the workers.

different ways of
understanding things. When the
hon. Member said that it was in-
convenient, I only objected to it
because papers connected with every
subject were not with me. I was
vrepared for everything else relat-
ing to this Bill. If hon. Members
bring forward other things which
are entirely unconnected with the
subject matter under discussion I
cannot supply the information which
they ask for. So I said that matters
connected with the subject under dis-
cussion today need not be raised at
this stage.

They have

With regard to the question of
arrest, etc.,, of the workers, certainly
we do not like it. Of course, it is a
matter of law and order. As we do
not like the arrest of the workers by
the chawkidars, we do not also like
the arrest of the managers and the
chawkidars by mischief-moengers. All
this must stop. As I have been
telling always, we want law and
order to prevail; we want peace in
the industry to prevail and nobody
should arrest anybody except those
who are authorised by law to act
accordingly. That has been our sub-
mission always and on that, I am
sure, they will also be one with me.

My hon. friend Mr. Mazumdar has
been saying that this legislation is
not being implemented. He also
pointed out that somewhere the
unions are weak, It is true that some
unions are weak; at some other places
unions are strong and effective. We
quite appreciate that; the other day
my hon. colleague the Labour Minis-
ter also said that mere passing of
these laws will not be benefiting
the workers hut that these should be
implemented fully and effectively.
For that attemnts are always being
made., Good trade wunion workers



6637

organise the workers
trade union lines
workers are in the
certainly effective.

Industrial Disputes
on Thealthy

field they are

Surt S. BANERJEE: What is your
conception of ‘“good trade union
workers?”

SHRI ABID ALI: Good is good al-
ways and bad is bad. I need not
give you an explanation.

Surr S. BANERJEE: That
your trade union?

means

Tee VICE-CHAIRMAN (Szxr K. S
Hecpe): Order, order. You need not
answer these interruptions.

Surr ABID ALI: Because he is an
elder gentleman I should respect
him.

What I was saying was that frade
union was very necessary for the
betterment of the workers. We are
not satisfied with the mere passing
of such legislation. We want that
this should be effective. We appre-
ciate that. As I was submitting, the
trade unions should be healthy and
effective and attempts in that direc-
tion are being made by those who
have the interest of the workers at
heart, But as it is repeated again
and again, I submit that these friends
who have not the interests of the
workers at heart—they have some-
thing else, some other interest—to
serve.

Dr. R. B. GOUR: Interest of the
bosses?

Sury ABID ALI: They are angry
when the workers are benefited and
when the nation is progressing. We
certainly want that the workers
should be strong but we also want
that the industry and the nation
should also prosper as they are
prospering.

Dr. R. B. GOUR: And capitalists

also?
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SHr1 ABID ALI: With that humble
making our earnest
attempts to march forward and I am
sure that all those persons who are
reasonably minded are convinced of
it. The workers are also happy
about it.

With these words, I request the
House to pass this amending measure.

THe VICE-CHAIRMAN (Surt K. S.
Heepe): The question is:

“That the Bill further to amend
the Industrial Disputes Act, 1947,
be taken into consideration.”

The motion was adopted.

Tae VICE-CHAIRMAN (SHrt K. S.
HeGpE) : We shall now take up clause
by clause consideration of the Bill.
There are no amendments to clauses
1, 2 and 3.

Clauses 2, 3 and 1 were added to
the Bill.

TaE VICE-CHAIRMAN (SHr1 K. S.
HecpeE): The motion is:

“That the Enacting Formula stand
part of the Bill.”

Surr ABID ALI: Sir, I move:

“That at page 1, line 1, for the
words ‘of our Republic’, the words
‘of the Republic of India’ be substi-
tuted.”

THE VICE-CHAIRMAN (SHrI K. S.
Hecpe): Motion moved:

“That at page 1, line 1, for the
words ‘of our Republic’, the words
‘of the Republic of India’ be substi-
tuted.”

Surr S. N. MAZUMDAR: Sir. !
thought we passed some amendments—
“in the Fifth Year of our Republic”
—for some of the Bills this morning.
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Tue VICE-CHAIRMAN (SHrI K. S.
Hecpe)., This 1s the correction now
made.

The question 1s:

“That at page 1, line 1, for the
words ‘of our Republic’, the words
‘of the Republic of India’ be substi-
tuted ”

The motion was adopted.

Tue VICE-CHAIRMAN (SHrt K. S
Hecpe) The question is:

“That the Enacting Formula, as
amended, stand part of the Bill.”

The motion was adopted.

The Enacting Formula, as amended,
was added to the Bill.

The Title was added to the Ball.

SHrr ABID ALI' I move that the
Bill, as amended, be passed.

Tae VICE-CHAIRMAN (SErt K S
HecbE) Motion moved:

“That the Bill, as amended, be
passed ”

Sart B GUPTA:- Mr Vice-Chair-
man, 1t was not my 1ntention to
speak at the third reading, but when-
ever I hear the Deputy Minister I
cannot avoid bewng a little provoked,
but I refrain from saying anything
which would disturb him on this
occasion when he has come with a
Bill acceptable to us But I would
like to clarify one particular pomnt
He has referred to the fact that an
agreement was reached by the Gov-
ernment, the employers and the trade
unions We naturally stand by that
agreement We respect that agree-
ment At the same time we do not
think that 1t 15 not 1n our power here,
nor 1n our privilege, to suggest some
improvements, but naturally what-
ever we may suggest, we hope, would
also be taken in the spirit of that
agreement because i1t seems that in
such matters, if the approach on the
part of the employers and the Govern-
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ment 1s constructive, 1t 1s possible
to reach certain agreements. That
has been demonstrated 1n the Cal-
cutta tripartite conference held in
January this year. The time has not
yet come to open our hose-pipe of
congratulations on the hon. Ministers.

SR ABID ALI: That will be an
unfortunate day!

Suart B GUPTA. They have yet to
go a long way before they can claim
a shower of praise. There 18 yet
much to thewr discredit. At the same
time we realise the 1mportance of
the united efforts on the part of the
centrally organized {rade wunion
organizations, especially the ALTUC,
and the INTUC whose joint efforts
made 1t possible for them to achieve
this thing being now embodied 1n
this Bill Therefore, 1f I were to
congratulate anybody on this occa-
sion, I would congratulate these two
trade union organizations for theiwr
united efforts, for we know 1t 1s 1
the unity of the trade union organi-
zations that the strength of the work-
mg class movement lies. That con-
gratulation undoubtedly goes to that
effort whatever may be the diver-
Jences or differences yet existing in
the organized trade union movement
As far as the Government 1s con-
cerned, its attitude 1s revealed the
moment the hon Ministers begin to
speak Now, having yielded there at
the tripartite conference, here comes
the gallant Deputy Minister for
Labour, a class which he has forsaken,
to tell us, mn his usual way, that we
have something else 1n our hearts
than the interests of the labourer I
would not like to answer this thing,
but when the Minister began to say
such a thing, well, people draw their
conclusions The working class draw
its own conclusions and the ‘boss’
class, too, draw 1ts own conclusions.
As far as the conclusions drawn by
the working class are concerned, 1
need not say what they feel about
such things, su~h scurnlous state-
ments made b responsible people
placed 1 high positions, but as far as
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the employers are concerned, they
feel that they have got around them
and with them such very true per-
sons who would be c.ways amenable
to their advances and to their dictates,
people who would try to malign the
working class movement and thereby
establish their bona fides with the
boss class. Such a thing is not very
helpful. Therefore, I would beg of
the hon. Minister, especially those
who are in éharge of labour, not to

make such insinuations. We know
that they had been in the labour
movement. These two gentlemen

had been in the labour movement and
also have had their time there. But
the times have changed. Now I find
it is under their regime that not
merely the ALT.U.C. is suppressed
but also the LN.T.U.C. is also at
times suppressed. A kind of parting
of the way came about. It is our
endeavour to bridge that particular
gulf by joint and constructive efforts.
We are trying that with good grace
and with good faith and we hoped
that it would be taken in that light.
But here you see Shri Abid Ali
Jafferbhai now by the grace of the
Congress regime elevated to the posi-
tion of a Deputy Minister, always
takes the opportunity of having a fling
at us in the Opposition. Now I can
understand his disturbed and tortured
conscience, but I cannot understand
the Labour Minister holding the
labour portfolio speaking about us
in the way he has been trying to
speak in this House for a number of
times. I hope he will mend his

ways. - SR s

Now we want to have a fair
deal. The working class wants to
have a fair deal and that is why
they sit at the tripartite conference,
explore all possibilities of negotia-
tion and settlement so that the cri-
tical situation may be averted and
so that keeping in view the broader
interests of the people, agreements
may be reached. Here we have
come to give legislalive effect to one
of these agreements. It is a good
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thing. But at the same time you
must change your posture of mind.
That is what I am asking. You must
see that the measures that we pass
here and the measures that go out
of this House with the blessings of
all Members of the House are not
nullified and negatived by the bosses
in the factories, in the fields, in the
plantations and in the mines. Past
cxperiences point to that dJdanger and
that danger is very real, namely,
that we pass laws here and it is these
people who make them useless as
far as the interests of the labour are
concerned. Now he has said that the
workers should not be arrested and
he has in the same breath advised
us that workers should also stop
arresting unlawfully the managers,
as if the workers in India are going
about arresting managers. If it had
been so, then many of these recal-
citrant anti-social employers would
have been somewhere else today. It
is not so.

It is not the workers
using violence, who are {aking to
unlawful methods. It is the employer
class, the bosses, in particular the
bosses in the plantations dominated
by the British who are using this
kind of unlawful and illegal method.

who are

I{ is pointless, therefore, to equate
them with the workers because if
you do so you are posing the ques-

tion as if both are to blame equally.
They are not to blame equally. The
workers have no blame to answer
for. It is the employer class, the
planters, the coal-mine owners, the
big money who are to answer such
charges of unlawful activities. Now
if all his years of long experience in -
the trade union movement have not
taught him this simple lesson, I do
not think that at forty-five minutes
past twelve, that is to say, thirty
minutes before the House adjourns,
I will have ample opportunity to
convince him of the truth. 1 hope,
Sir, that he will try to adjust himself
to the changed outlock and he will
remember that renegacy is not al-
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ways a virtue even

for the boss

class. At times it becomes a vice
for them and such a vice that it re-
bounds on the Government policy
and harms the Government policy

itself in so far as that policy is meant
to be good and beneficial.

Surr H. P. SAKSENA: Sir, it is
not the ill-advised speech of the
previous speaker which has provoked
me to speak in the same way as the
very presence and the appearance of
my hon. friend the Deputy Labour
Minister provokes my friend, Mr.
Bhupesh Gupta, to abuse him and to
vilify him.

Tue VICE-CHAIRMAN (SHr1 K. S.
HecbeE): I am sure you won’t abuse.

SHrr H. P. SAKSENA: I am not
going to pay him back in his own
coin, but I may inform the House

that he perhaps thought that if he
did not indulge in an attack like this
his ammunition and his musketry
will get cold and, therefore, he
thought it proper to make use of that.

Now, Sir, it is not in the interests of
labour to bé& fighting amongst them-
selves. I wag just going to congratu-
late my friend Mr. Bhupesh Gupta
when he had started speaking and
when he put some constructive pro-
posals and informed us that there was
a happy sign of the A.IT.U.C. and
the IN.T.U.C. coming together and
working in agreement in order to
raise the status of, and to gain abso-
lute benefit for the labouring class.
That was a pleasant announcement
that he made but then immediately
after that he reverted to his old func-
tion of firing, and perhaps misfiring,
at the Labour Ministry. I am not
concerned with that because I am
sure the Labour Ministry, consisting
of two eminent labour workers, is pre-
eminently fitted and would be able to
take care of itself. But so far as this
measure is concerned good grace re-
quired that it should have been passed
in the same graceful manner in which
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it was started. I for myself look
forward to the day when Socialism to
which I am wedded will come by the
voluntary liquidation of the moneyed
classes for whom I have no love and
no respect, and when wealth will be

...... (Interruptions)—I ignore the
interruptions...... equally distribut-d
and there will be peace, prosperity

and hkiness reigning in the entire
land

SHR;r ABID ALI;

o snfay a1
(Vice-Chairman) sres, ¥
sifaw (honourable) ey w
TN WRE A AGT RS
g fF3dR o F9 foovwR aw
Fg & &\ SfFT wadfas gaer
RS AT | IWR g I8 IIE 0
&Y SN | oY T IR R0 o o ¢
Fo Hlo X Yo HTEo &Yo Fo Fo '
Fgrry K OFET 999 3@ a9 A4
femaedt adf &1 fFw uw Sgw
g, uw fagra & fF a9 S o FTa™
TE & gwaT § | qWEg §R [mw
QA TF g TE fAe gy lﬁ'{
WA g ar @EW E, 7 QAT A
T AST AT & @A AN § |
A AN ad g feo awe gwar &,
fFT | AT IS AT T AFT
g frow qvr AR 3w 9 &1 fagia
g WX Sy A & qrg J@ARE

a

g @ TH......

AT ATQT

Dr. R. B. GOUR: Does he mean to
say that ALT.U.C. is a {raitorous
organisation?

(Interruptions by several hon. Memn-

bers.)

THe VICE-CHAIRMAN (SHRI K. S.
’ HEeGpe): If you have got a point of
| order, you can raise it.
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Dr. R. B. GOUR: The hon. Deputy
Minister for Labour said that the
ALT.U.C. is a traitor to this country.
Je used the word “deshdrohi”,

Tre VICE-CHAIRMAN (SHr1 K. S.
Hecpe): It is not a point of order.

SHR; B. GUPTA: A reference was
nade to the agreement. In that
igreement it has been shown that there
ire certain partles who would sign
t; one of the parties being A.LT.U.C.
and the other IN.TUC. We con-
ratulated both the parties. But the
1on. Minister, irritated and excited,
sets up and makes the foulest
‘harges .....

Tue VICE-CHAIRMAN (Sur1 K. S

Hecpe): Order, order.

Surr B. GUPTA: He said they were
;raitors to the country. He is making
such a foul .....

Tue VICE-CHAIRMAN (Surr K. S.
tIEGDE): Please resume your seat,

Surr ABID ALI:

st ofag ot @ Afers A ag
gfF wY ieq g T A AT § )
gFAT qEd A9ed 4 fx fo awa.
g St gav ¥ for & do T4
3 ¥ wr Az ?

§ g uF FIIE A1 frswar
e F qEL g 94 (A% qF &, STF
T T T 8, T G FIH FT GFA
& w7 fF 3% w7 4 ST IZT AT
Shpy gl = FT IO A A A
g 9% gW ;T A ITHIT @ AT AQ
WY Y uF s # AT &7 ST
xF Ag oft, 9T W1gA, FF A e
AT F W wWAT 97 q7 Ao
T g1 % [® T HT FEAT AL,
§ wg faw (Bill) & Fw@r g @
Iq aFg fae TS d9 gl

It 8 S ATFGAT § | ST FRAT
33 C.S.D.
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BT g F ST IR IS T %
OfFT JTagm & gad HAS aravar
F@ & S fF wgeafas @@ g
W TwE &g wE T & Ew -
FU Y THFAH TEEE §, g7 Aag
¥ 3T 2,89 wagQ ¥t
AT fe%adt 5@ &

SHRI S. N. MAZUMDAR: We never
said that, but he is

THE VICE-CHAIRMAN (SR K. 8.
HEeGDE): Order, order. Mr Mazumdar,
I do not want any discussion.

L4

Surr B GUPTA: Nobody said this,
Sir. We seek your protection

THE VICE-CHAIRMAN (SHrI K. S.
Hecpe): Now the hon., Minister is
seeking protection, not you.

SHrRr B. GUPTA: We have not said
this,

Sur1 ABID ALI:

it emfag @@t : W AT FL
¥ @M gay IeE fFar s
g fAgm "agaa a3 d | g
ITAR] FAITT AR | §H FAT AE T F8
fr gad 7 3 Agx Y #1 fagmd a1 g,
g %E AN S e @ 9% AWgR &
waz Ffoq o9 189 wE WA
#¢ fo 3@ 0% § 99g0 T wIar
FoTaT & | SR TE FET F AR
ATgT F A (arrest) T &Y\
7z ¥ faege wmar g fF AF%R
(manager) @%% (workers)
FT WEE AT AT ¥ a1 Al
aifgd |\ A7 ¥ 5 owlEE w
qfeq FT FW g, FEE  w,
feeft o qEX FTEw W 8 1 ard
HRAT TG FTATE FL AXA Y
F3VT WY AEE T, 4 QAR L
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for ag wgr mar & wiaw
(plantation) & dwr gar gar g | &
HETT AT ATT AL FT W AT, F
A F QI AT FIFAT FY, J&
foa wgrwar fF agt o FRaEmAt ¥,
a1 7 N ghfaifedr (munici-
pality) & swE<l 1 IF@aT HIEE
fFar smar &
Surr B. GUPTA: I dispute this

thing, Sir. Nowhere did the Calcutta
workers arrest them.

Strr ABID ALIL:

st sfar a9 0 F aF
g§ = ws dmEgs  (peaceful)
sz (life) & =ifgr o=

T HF H 99 TIg oA, gifs 6%
HAT FAEA & 1 AT F A TgAIFH F
for ey & W FEd @
fF Fawm ss iz gfwm
qade  (separation of trade
union movement) zEY & |
¥ 3@ A9 #1, 9% &S, FUAT FEAT
w g fx 2z gfvaq qadz &1 d0e
e FTAL TFAQ 99 aF Fag
madRe  (Government) Tgt
A9z § R gdy wadHe @wi @
FIEYT £ 1 ST AT fowew &7 aAAE AT
STw a1 2€ gfaaT gane 1 Ao
g1 gean g, 3fi suw freedom of
speech, freedom of writing
and freedom of organisation g
wg 7 o9 SEl 9% el fF o3 e
FET T9G g AAT AR T & FT
R3¢ 7gi 78 = wiew  (freedom)
FE 1 gw wAWEHF IS
gffay qage FT GI@ 7 g

(Interruptions.)
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Sir, I am not yielding because there
are only a few minutes left. Many
things have been said and I must take
note of all of them.

THE VICE-CHAIRMAN (SHrr K. S.
HecpE): The hon. Minister need not
take note of all irrelevant things. He
can just reply to the relevant points.

Surr ABID ALI:

sft afar sy  F TF AT I
wrar fr s afqaq qade &1 aRTT
a8 grawar § 1 Sfra I Teq A
2T gfqny qagz F Fmw o< v &
ITHT FH 7T FLAT ATEY & AT ITHT
gH FET JEFGT | IUA FIS HAT
g8 arq ad &, S9A Y qRaT F
@ 74 & TEd @y & 9T a8
g W gee § 7 oo wew 3w
gAET FT FTH FIAT ATGAT § ITR
gAY X% § X WERW (pro-
tection) fasmr 1 swr feggEa
4, A de  (central) wATHE g,
7 F§ wr  (state) TATAT Y,
E I B N A £ T 0
fedY g% afqaq Ffx &7 gy BT
CE

Suri B. GUPTA: You are shooting
down workers.

Suri ABID ALIL:

%T"rarrfa‘i'm:qs‘ds‘r\a (shoot)
FG IT FW & ST FEL F, IE
F g & ...

N S

AN Hon. MEMBER: You can’t even
shoot.

Sur1 ABID ALLI:
st efam @t ¢ ® AT

(Member) g fafeez (Minister)
g, Afredz (Magistrate) g ar
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Tue VICE-CHAIRMAN (Serr K. S.

. N N N HEegpe): Mr. Gupta, please don't inter-
%ITEEﬁ';EI[I iliCq&'ﬂ?llllai?m rupt.

HEFT AT oo ST e Sur1 ABID ALI: e s

AN Hon. MEMBER:  Sirpur Mills? st wfag s g TR,

Tue VICE-CHAIRMAN (Sur: K. S.
HeepE): Order, order.

| EIA S SRS

Surr ABID ALI:

st snfag st © A1 A AT A
@ ogr fe s 3R oaTE, AT e
qEa, g 9wy g 05 aa a
frer @y ag 4g  (third) afsw
(reading) & a1 AT qaqrd & 7
s &3 Q1 fog 97§ I AA9
FZ[ 8, Sq4 SHET 99 AR TEAT T,
Fga & WA &, 370 s X
rg 43 gr Feqt ¥ 7 T FEar 5
St S IR q39 &1 I gEaeT |/ Y
T AT FIAT IBY &, FfLT
% dguS A & F0 T w@r o
% ¥ %8 | SFT AR I I ARG
Fd FEN & N A9 § 9% AEIAT AR
AT AL aleq &9 @ FOFAR
ugl IFT AL S AT wrE, AW
o aifee FT AT g0 % Pear A7 AT
@IT T g WILT FE AT AIA
@ 793 ¥ g, awfag v gar )
e T, I F AR § fF A sTA
it 7 F€ W I T 9T T4 |
# fopdt F1 Fd wsﬁ\ TG |

¥ oogy & wF FT W@ AT fF

gar g faege &% 0 F I

3z gfqgq qgadc w1 gad fF ag o

s & 1 2T afry qasT F 9uE

T Affafer qazT el 9% T

41 Y 74T g 9 a7 ¥ & fre (mill)

H AIG FTWT 90

SuRrr B. GUPTA: That is a tragedy

T A AR g mI AT an ¥ v
&fF & ags war §1 Ty Ay Am?
] g7 5 qFI; | AT Fgarae
I G & glE, T ALY 7
ME AT AT § WX Ag 5 A faw ¥
FH FLAT 4 41 77 fF & gZ vt
% fFad 391 FIAT 41, 99 ¥ WU
93 F WA qARIF W g ) T
TF 3T 4T qIAT T AF F,
ag %83 & [® AT 94T | SHaAK
3 g@UqT Mg Do

dnterruptions by several Members).

Tee VICE-CHAIRMAN (Surr K. S.

HEGgpE): Order, order. Please speak
one at a time. TorE

SHr! K. L. NARASIMHAM (Mad-
ras): On a point of order. Mr. Vice-
Chairman, I seek your protection from
the abuses levelled against us by the
hon. the Deputy Labour Minister. He
has started abusing us.

-

SHr: ABID ALI: What is the point
of order?

Surr B. GUPTA: He-is abusing us.

Dr. R. B. GOUR:

Tue VICE-CHAIRMAN (Sur1 K. S.
Hecpe): If you are prepared to give,
you should also be prepared to take.

Let us take it in a sporting manner.
What is there? L Lo -

SHrr ABID ALI:

st wfqz @t : ag A7 qAleT
g1 # 35 w9'faw sw &2zw (Coun-
cil of States) & &= wWrg W
TA V7, Mo 13 qTET, AAY  SaTAT
ysPr W JHY § fomd ¥ 9o @
g o FEToq A gE O T IT AR
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43 @ wFq | gafed 92 e ot ey
T quT W@} E AR A FT 3T T
§ @ % A aFwITE a1 fr e
q AT A TEX F fr gv Al w1
fo% 7 s &% a1 3 oft forw 7 fear
FL A awr e g frd oA
fF ¥em 1 B s TR Tew
W FIE A A IF g & o
TE wEM AT AR AN arfog
T AT |

W& A% AL Foaraw g,
F AT FIIAMT § o1 ITFT T8 a7
Ao EfE MmN AT ET @ v aw
T IEAAT & AR IIAAGT 1 &W
W ITF AT (AT @A g, gwoN
I AT FoN g, AT FA § |
AL IE T & o arer oY ot gorsy
TadHz &, 48 wa9gLi ¥ wR ¥ fom,
fegeam & w@? & g s gawmn
F Iufd F fod 99 o9 w0 @ &
T FAY WA | 9 I9 qTE A
aiéf & S ag 78 AEy & fr g
wek &1 IWfa g ¥ ar g = §
fr foret aeg & g o geaT o
T TR AFA O AT 74 7S
T ITRT gHT A% W@l fET g
N fEer & 9 &
(Interruptions.)

THE VICE-CHAIRMAN (SHRI K. S.
HEGDE): Order, order.

Dr. R. B GOUR: I object to
word ‘nikamma’. “Nikamma” is not a
parliamentary word; the word
“nikamma” is an abuse.

Tue VICE-CHAIRMAN (Surr K. S.
HEGDE): Please sit down.

the

SHRI ABID ALI: It means “useless”,

I am prepared to withdraw the word,
if “useless” is unparliamentary.
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| Tue VICE-CHAIRMAN (Smr1 K. S.
; HEGDE): Hon. Members will kindly
cool down. They will have to maintain
l the dignity of the House. I am not
conversant with the language

1 p.m,

SHr1 B GUPTA: That is our great
misfortune. That is why he has chosen
that language. I will also start speak-
ing in Bengali and you will not under-
stand it.

>

Dr. R. B. GOUR: We are certain
he has used the word “nikamma”.
“Nikamma” and “bekar” have two dif-
ferent meanings, Let my friends from
the U.P. tell me.

SHrRr H. P. SAKSENA: I will give
you the correct meaning and interpre-
tation. The word “nikamma” is de-
rived from the root “kam”. “Kam’”
in Persian and Urdu means ‘work’. So,
“nikamma”’ means ‘which is not fit for
doing work’. “Nikamma” is a word
which is absolutely innocent, harmless,
colloquial, and it is used daily. I will
now quote a couplet in Hindi.....

(Interruption.)

THE VICE-CHAIRMAN (Surr K. S.
HegpEe): Order, order

Surr H. P. SAKSENA:
st ggo Yo FEGAT

“gex A wrfea frweT w7 fa,
T §W WY seE g w1 X

“Ishq me Ghalib nikamma kar dwya
varna ham bhi admi the kam ke.”

THE VICE-CHAIRMAN (SsHrI K. S.
HecDE): In parliamentary discussions
some measure of strong language is
unavoidable, All words are not un-
parliamentary. With regard to the
particular word that has been used, I
myself do not know the language. I
do not think that there is anything un-
parliamentary i ithe use of that word,
from the explanation given by the hon.
Shri Saksena. The hon. Minister will
please continue. Please Qe brief. "
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SHR; ABID ALI-

st enfag et ¢ @X, & ¥
TR AE FEAT ATEAT | A @A
W E AT @ weT a1 fF
NI WE TTOT G T § wled
fr fegeam aet #Y OB ST @
g1 SR gu o § sefed fF
g9 RIgL FTFH FW § | SR
a=aT g oAt gafed fr SR
sroafs 1 & € ¥few =k
for g 7?7 @ T RN
AR, g0 IAWIT FY IAfT T4, g7
a9l a faRwd w61, g9 wegl
F T AP AT L T8 A
gfges a1 af 1 FoR ¥R g9
I @ AT B AP qg A
g

[For English translation, see Appen-
dix VII, Annexure No. 320.]

Sur1 B. GUPTA: The whole thing
is that my hon. friend, the hon.
Minister, 1 am afraid, does not under-
stand English.

The VICE-CHAIRMAN (Shri K. S.
HecGDE): Let there be no aspersion.

Serr S. N. MAZUMDAR: We did
not attack the Government today.
We were simply saying that the

33 C.8.D.

plantation employers were misusing
the provisions of this Act.

Tee VICE-CHAIRMAN (SErI K. S.
Hecpe) : Order, order.

The question is:

“That the Bill, as amended, be
passed.”

The motion was adopted.

MESSAGE FROM LOK SABHA

THE SALARTIES AND ALLOWANCES OF
MEMBERS OF PARLIAMENT BILL, 1954

SECRETARY: I have to report to
the Council the following message
received from the Lok Sabha, signed
by the Secretary of the Lok Sabha:

“In accordance with the provi-
sions of Rule 132 of the Rules of
Procedure and Conduct of Busi-
ness in the Lok Sabha, I am direct-
ed to enclose herewith a copy of
the Salaries and Allowances of
Members of Parliament Bill, 1954,
as passed by the Lok Sabha at its
sitting held on the 14th May, 1954.”

I lay the Bill, on the Table.

Tae VICE-CHAIRMAN (San1 K. S.
HeepE): The House stands adjourned
till 8.15 a.M. on Tuesday, the 18th
ot May.

The Council adjourned till
a quarter past eight of the

clock on Tuesday, the 18th
May 1954.



